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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: ta 18 of 2026/RG/LP Dated tq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Geetika Rajput
D/O Shri Sham Singh
mO Lower Ratnuchak, Near Army Welfare Quarters, Jallo Chak, Tehsil &
District Jammu

Vide Notification No. 2734 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final .

By Order

(Syl in)
1:b 1:L I Administra En

N,; 2\alg – gI /RG/LP Dated 1 q .05.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Geetika Raj put, Advocate
. ., ... for information and necessary action.

q
b

Regi;d& Admin'istlati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$ 8888

NOTIFICATION

N„ tai q ,f 2026/RG/LP Dated tV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kartik Khajuria
S/O Shri Ann Kumar Khajuria
WO V.P.O/Village Prat Tehsil Sunderbani, District Rajouri

Vide Notification No. 1500 of 2025/RG/LP dated 15.05.2025 has been declared as

Absolute/Final .

By Order

taba Hussain)
Registrar Administrajon

N„ 2\aea- eq /RG/LP D,t,d tV .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Kartik Khajuria , Advocate
. .. ... for information and necessary action .

r Admil\str: n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: 1220 of 2026/RG/LP Dated /q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rishika Sharma
D/o Shri Kewal Krishan

R/o Kotedhara Ward No. 6, P/O Kotedhara Tehsil and District Rajouri

Vide Notification No. 2971 of 2024/RG/LP dated 06.12.2024 has been declared as

Absolute/Final.

By Order

(Syed Walli+iusVain)

"'’;“’&) "'"';'"V"
No: A 1.2 Ro - q + /RG/LP Dated E.05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rishika Sharma, Advocate

. .. ...for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

N,: 1221 of 2026/RG/LP Dated ILt .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Karishma Mahajan
D/O Shri Koshal Kumar Kalsotra
R/O Ramnagar Karli Kangloo, Tehsil & District Udhampur

Vide Notification No. 42 of 2024/RG/LP dated 19.02.2024 has been declared as

Absolute/Final.

By Order

Registrar /+dministrajon
( t\ a

N„ 2[a98 -3.S /RG/LP D,t,d tq .05.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Karishma Mahajan, Advocate
. ..... for information and necessary action.

4
5.

“,W}=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: 12=> of 2026/RG/LP Dated /V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Mirza
S/O Shri Arshad Mirza
R/O Badhoon, Ward No.6, Tehsil & District Rajouri

Vide Notification No. 37 of 2024/RG/LP dated 19.02.2024 has been declared as

Absolute/Final.

By Order
[

(Syel uitaba ussain

Registrar Administra1 n

N„ 2 136 e - IB /RG/LP Dated Iq .05.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President1 District Court Bar Association, Rajouri
cpc e_courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Int,.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Mirza, Advocate

. ..... for information and necessary action.

C:g Mb
}Admi–nRegiJ ;#atiin

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

„, 1393 of 2026/RG/LP Dated /V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Fareed Ahmed
S/O Shri Maneer Hussain

R/O Dhargloon Bakerwala, Tehsil Balakote, District Poonch

Vide Notification No. 1490 of 2025/RG/LP dated 15.05.2025 has been declared as

Absolute/Final.

By Order
g

ea

(Syed IVlirjtaba HUssain)
RegistrarAAdministraIon

N„ 2131'(-91 ./RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonc;h.

cpc e_courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In<.',harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fareed Ahmed, Advocate

. ..... for information and necessary action.

La

(htionRegt

B"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: lajq of 2026/RG/LP Dated tV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr Anil Kumar
S/o Shri Balwant Singh
R/o Village Poneja Tehsil Chiralla District Doda

Vide Notification No. 1904 of 2025/RG/LP dated 16.06.2025 has been declared as

Absolute/Final.

By Order

(Syed 'uitat;a ussain

RegistraIAdministra n

N„ ,2 IBM- aI ./RG/LP Dated tV .05.2026

Copy
1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Anil Kumar, Advocate

. .. .. .for information and necessary action.

4

5.

6.

7

#
Registf:ai Administ] on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No, l22£ ,f 2026/RG/LP D,ted /q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asmat
D/O Shri Riaz Ahmed
R/O Nagri Doda, Tehsil & District Doda

Vide Notification No. 2022 of 2025/RG/LP dated 17.06.2025 has been declared as
Absolute/Final .

By Order

(Syed'Mta)s!;in)
Registrar Admini

N„ 2 l=33'-3? ./RG/LP Dated Iq .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Asmat, Advocate
. .. ... for information and necessary action.

Registr£FAdmin



10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N„ 1226 of 2026/RG/LP Dated tH .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sana Kousser
D/O Shri Ab Quyoom
R/O Village Pukharni, Tehsil Qila Darhal, District Rajouri

Vide Notification No. 2753 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final.

By Order

(Syed .u:sain)
strar Administra

N„ 21338-Hg /RG/LP
IU

Dated t 1 .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sana Kousser, Advocate

. .. ... for information and necessary action .

Regi Jt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: [; 2 % of 2026/RG/LP Dated tq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Pooja Sarmal
D/O Shri Om Parkash Sarmal
R/O Pouni Chak, Wand Waziran, Tehsil & District Jammu

Vide Notification No. 1089 dated 10.01.2020 has been declared as Absolute/Final.

By Order

(Syed Kat)a HJssain)
Registra ministra FII

N., ; IBW C- 53 ./RG/LP Dated ILI .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Pooja Sarmal, Advocate
. ..... for information and necessary action.

.dmRegi gtr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 12 2& of 2026/RG/LP Dat,d fL05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ravi Kumar
S/O Shri Bodh Raj
R/O V.P.O Rajinder Pura, Tehsil Vijaypur, District Samba

Vide Notification No. 160 1 dated 05.03.2018 has been declared as Absolute/Final.

By Order

(Syl la'Eissain)
Re

No: 213 Sq r 61 /RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Samba
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravi Kumar, Advocate

. .. ...for information and necessary action.

RL eL 1 .dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

NOTIFICATION

No: 1221 of 2026/RG/LP Dated IV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rashi
D/O Shri Ramesh Kumar
R/O H.NO 35, Sector-1, Upper Roop Nagar, Tehsil & District Jammu

Vide Notification No. 1005 of 2022/RG/LP dated 28.07.2022 has been declared as

Absolute/Final.

By Order

(Syed' 'uss\in)u ita
Registrar Administrat

N„ 213 ea ’ e'i /RG/LP
IU

Dated 1 1 .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rashi, Advocate

. ..... for information and necessary action.

PI

Regigtra-r:\dministr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$ 8888

NOTIFICATION

No: 12 Bo ,f2026/RG/LP Dated Ftf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umar Bashir
S/O Shri Bashir Ahmed
R/O Berarru Malnai Tehsil Bhalla District Doda

Vide Notification No. 3658 of 2025/RG/LP dated 04.12.2025 has been declared as

Absolute/Final.

By Order

(Syed Imab

'’“'’h "'"';'"’'%"
No: 21 3::tO- 47 /RG/LP D,t,d IV .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Umar Bashir, Advocate

. ..... for information and necessary action.

ist g;T+dm\iiiTs}ralionRh 1:i :
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

NOTIFICATION

No: // 31 of 2026/RG/LP D,t,d ILI .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shub Chetan Sharma
S/o Shri Pushkar Raj Sharma
R/o Ward No. 6, Upper Channi sunderbani Tehsil Siot District Rajouri

Vide Notification No. 2982 of 2024/RG/LP dated 06.12.2024 has been declared as

Absolute/Final.

By Order

(Syed Mujtaba Hltssa\n)

“”"8""*"’''§
No: 2 13 48-& S /RG/LP Dated tV .05.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shub Chetan Sharma, Advocate

. .. ... for information and necessary action .

Reg istr

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

N„ /2 39 of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sayam Pargal
S/o Shri Suresh Kumar
R/o Village Mansar, Tehsil Majalta District Udhampur

Vide Notification No. 2687 of 2024/RG/LP dated 24.10.2024 has been declared as

Absolute/Final.

By Order

(Syel ba bus
Registrar Administrajion

a 138 e .– q 3 /RG/LP Dated /7 .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Sayam Pargal, Advocate
. ..... for information and necessary action.

W
Regisfi'al AdmNrKtraHon

(

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N„ ta:>3 of 2026/RG/LP D,t,d [q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Piyush Sharma
S/o Shri Prem Kumar Sharma

R/o Village Sagrawat, Narian, Tehsil Darhal, District Rajouri

Vide Notification No. 2635 of 2024/RG/LP dated 24.10.2024 has been declared as

Absolute/Final.

By Order

(Sye' GbaCVlisa in)
Registrkr Administra

N„ 2131 tI -Llc'1 /RG/LP Dated 1'f .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Piyush Sharma, Advocate
. .. ... for information and necessary action.

Regi £\dminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # 8

NOTIFICATION

N., IP 39 of 2026/RG/LP Dated IV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sushant Dave
S/O Shri K.K. Sharma

R/O Jindrah, Dave Enclave, Ward No.2, Tehsil Dansal, District Jammu

Vide Notification No. 1282 of 2024/RG/LP dated 25.07.2024 has been declared as

Absolute/Final.

By Order

(Syel tabaL’Hi
Registrar Administrat

No: ) it/ Cba-69 /RG/LP Dated ttl .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Sushant Dave, Advocate
. ..... for information and necessary action.

A
Registr-a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: 11 Q – of 2026/RG/LP Dated o O .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Himanshu Bhat
S/O Shri Shah Ji Bhat
R/O H.No.114/2 Enclave ' A’ Roop Nagar, Tehsil & District Jammu

Vide Notification No. 1998 of 2024/RG/LP dated 16.08.2024 has been declared as

Absolute/Final.

By Order

(Sye(i WabMSsa\II)
Registrar Administrat

N, J 96/?B–aa g /RG/LP Dated De .05.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Himanshu Bhat, Advocate

. .. ... for information and necessary action.

Registr_aE\dmiiist'r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: LISt – of 2026/RG/LP Dated oII .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Wamic Wasim Nargal
S/O Shri Wasim Sadiq Nargal
R/o A.No 174, Sector-A Subash Nagar, Rehari, Tehsil & District Jammu

Vide Notification No. 1155 of 2024/RG/LP dated 19.07.2024 has been declared as

Absolute/Final.

By Order
,vC

(Syed FFaba YI-u!Lai\n)

"-"F"""*'"Y"
N,: il/RG/LP Dated al.05.2026

Copy forwarded to the:-
1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wamic Wasim Nargal, Advocate

. .. ... for information and necessary action.

FR\BT%
Regfstr%FAdminis–tI

$“"©



19

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

„, 123( of 2026/RG/LP Dated ItI .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ahtzaz Anjum Sheikh
S/O Shri Fazal Ahmed
R/O Sanai Tehsil Surankote District Poonch

Vide Notification No. 2740 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final.

By Order

(Syed MumIus£
Regis1 .dministr: In

No: ; 1 Lijo - I’t _/RG/LP Dated tH .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ahtzaz Anjum Sheikh, Advocate
. .....for information and necessary action .

Regt .dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: 1236 of 2026/RG/LP Dated Itf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bharat Bhushan Talwar
S/O Lt.Tilak Raj Talwar
R/O 696-A Gandhi Nagar, Tehsil & District Jammu

Vide Notification No. 1485 of 2025/RG/LP dated 15.05.2025 has been declared as

Absolute/Final.

By Order

KIMard n

(Syed IWujtabi H'uss~ain)

“’"F""*“$
No: 21 tII 8-aS /RG/LP Dated IL.05.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Bharat Bhushan Talwar, Advocate
. ..... for information and necessary action.

Registr: gt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: la 37 of 2026/RG/LP Dated Itf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vansh Sharma
S/O Shri Vinod Sharma
R/O Green Park, Officers Enclave, Udheywala Tehsil & District Jammu

Vide Notification No. 33 of 2025/RG/LP dated 08.01.2025 has been declared as

Absolute/Final.

By Order

(Syed RMa gIfs\sai}1)

“-F"-*“’F-
No: 21 RaG - 33 /RG/LP Dated IV .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Vansh Sharma, Advocate

. .. ... for information and necessary action.

Regis1 :tralion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N., t2 38 of 2026/RG/LP Dated ItT .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anmol Jasrotia
D/O Shri Ranbir Singh Jasrotia
R/O Sec -10 A, Extn. Lane No.7, Trikuta Nagar, Tehsil & District Jammu

Vide Notification No. 2944 of 2025/RG/LP dated 1 1.09.2025 has been declared as
Absolute/Final.

By Order

(Syed Raba HussaIn)
Registrar ministralion

N„ a\ \13t{- LIt /RG/LP D,t,d ttl .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anmol Jasrotia, Advocate

. ..... for information and necessary action.

F:
RegistriP;\dmiiris1

tx8

’ation



24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: /237 of 2026/RG/LP Dated / V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Fida Hussain Kazmi
S/O Shri Khurshid Hussain I<azmi

R/O Ward No.1, Village Pindi Tehsil Mandi District Poonch

Vide Notification No. 2969 of 2025/RG/LP dated 1 1.09.2025 has been declared as
Absolute/Final.

By Order

“~"F'"'"';“$
No: 2 \ q tIa- Hq /RG/LP Dated ItT .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Syed Fida Hussain Kazmi, Advocate
. ..... for information and necessary action .

Regis1 .dmini bra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: taLl D ,f 2026/RG/LP Dated tq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abrar Ahmed
S/O Shri Niamtullah
R/O Village Koti Tehsil & District Doda

Vide Notification No. 2727 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final.

By Order

(Syed NGabE Hussiin)

No: 2 1 L( gO Pgl /RG/LP Dated Itf .05.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmed, Advocate

. .for information and necessary action.

4

5.

6.

Regibtl dminis n

'f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: [9 qF of 2026/RG/LP Dated tV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Chaitanya Mahajan
S/O Shri Romesh Gupta
R/O Sallan, VPO Dayalachak, Tehsil Hiranagar District Kathua

Vide Notification No. 2732 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final.

By Order

(Syed Utaba Hussain)
Regist rar AdministratiF[

No: = \ LI S8 - eg/RG/LP Dated 1 q .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Chaitanya Mahajan, Advocate

. .. ...for information and necessary action.

Re£i Jct’Mdl#Ligra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: laVa of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shivam Kaith
S/o Shri Garib Dass

R/o H.No. 47, Sector.6, Trikuta Nagar, Tehsil & District Jammu

Vide Notification No. 3530 of 2025/RG/LP dated 14.11.2025 has been declared as
Absolute/Final.

By Order

(Syed ;tab; [ussain)

“'"’W'":-:“'’y
No: 2 tq 66-73 /RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Shivam Kaith, Advocate
. .. ... for information and necessary action.

Regis1 Far Admin Ist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No, 12 q3 of 2026/RG/LP Dated /V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahir Irshad Butt
S/O Shri Irshad Ahmed Butt
R/O House No 35, Mohalla Qilla, Tehsil Bhaderwah District Doda

Vide Notification No. 2772 of 2025/RG/LP dated 22.08.2025 has been declared as

Absolute/Final.

By Order

q
(Syed N6rjtaba Hussbin)
Registrar Administra

No: 2 lq?If -&l /RG/LP Dated Itf .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7.

Principal District and Sessions Judge1 Bhaderwah
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahir Irshad Butt, Advocate

. .. ... for information and necessary action,

.egisfrmdl#ii
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

f

NOTIFICATION

No: [2qK of 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Parveen Kumar
S/o Shri Dharam Chand

R/o VPO Dullangal Madhota Tehsil Bani District Kathua

Vide Notification No. 2965 of 2024/RG/LP dated 06.12.2024 has been declared as

Absolute/Final.

By Order

(Syed I$ujtaba H\lslai iI)
Re ini

N„ 2 tIl gZ- g 7 ./RG/LP Dated lq .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Parveen Kumar, Advocate

. .. ... for information and necessary action.

W
Admi–niRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: r ? qf of 2026/RG/LP Dated / cf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akhil Sharma
S/O Shri Sham Parshad Sharma

R/O Ward No. 7, Tehsil Nowshera, District Rajouri

Vide Notification No. 2127 of 2024/RG/LP dated 04.09.2024 has been declared as

Absolute/Final.

By Order

(Syed Mujtaba Hussain)

["b## 1

Registrq Administrati

X
N„ 2 [ cf 76 -'it /RG/LP Dated ILI .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Akhil Sharma, Advocate

. ..... for information and necessary action.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: /2 q 6 ,f 2026/RG/LP Dated ILI .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rukhsana
D/o Shri Mohd Sadiq
R/o Ward No. 17, H.No. 36, Saillan Talab, Tehsil & District Udhampur

Vide Notification No. 2523 of 2024/RG/LP dated 07.10.2024 has been declared as

Absolute/Final.

By Order

(Syl jtabathu iS;iI)

“”t“"-“"r-
N„ .9_\ A q8 Sf /RG/LP Dated Itf .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Rukhsana, Advocate

. .....for information and necessary action.

Regiltim inig
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 12 qt of 2026/RG/LP D,t,d Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anisa Khanam
D/O Shri Mohd Mukhtar
R/O Village Hari, Tehsil Surankote, District Poonch

Vide Notification No. 1475 of 2025/RG/LP dated15.05.2025 has been declared as

Absolute/Final.

By Order

(Syed IV©aba H\lssain)

“=';*'’f'"'"';*'’%
N„ 2 1 foG- 12 _/RG/LP Dated Iq .05.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anisa Khanam, Advocate

. .. ... for information and necessary action.

Reglst'loamll;iiiE;hi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ F2 q8 ,f2026/RG/LP Dated /V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Devinder Singh
S/O Shri Sukhvinder Singh
R/O Rakh Kangwala, P.O. Pangdour, Tehsil & District Samba

Vide Notification No. 13 of 2022/RG/LP dated 23.02.2022 has been declared as

Absolute/Final.

By Order

(Syed Wa)slain)
Registra ministrat

No: 2 (g/tr–JI /RG/LP Dated tq .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Samba

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Devinder Singh, Advocate
. ..... for information and necessary action.

bb

RegisiFh-Adnifnis\tra\tLon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No, 12L(q of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Guftar Ahmed
S/O Shri Mohd Ashraf
R/O Mohra, Tehsil Kotranka, District Rajouri

Vide Notification No. 938 of 2022/RG/LP dated 27.07.2022 has been declared as
Absolute/Final.

By Order

a

(sy 8,iS=?„,
-""F"*'"F

N„ 2 ( fAa -29 ./RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Guftar Ahmed, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N„ 12 rD of 2026/RG/LP Dated tq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adityavir Singh
S/o Shri Gajinder Singh Gulati
R/o Village Matta Tehsil & District Kishtwar

Vide Notification No. 1900 of 2025/RG/LP dated 16.06.2025 has been declared as

Absolute/Final .

By Order

(Syel H\lssain)

"’“"'e"'"';'"X
N„ 2 1 g3© -37 /RG/LP Dated / q .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Adityavir Singh, Advocate
. . ....for information and necessary action.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

NOTIFICATION

No: /2 SI of 2026/RG/LP Dated / 9 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ritik Singh Manhas
S/O Shri Romesh Kumar Mantras
R/O Khellani, P.O Malothi Tehsil Bhalla District Doda.

Vide Notification No. 3506 of 2025/RG/LP dated 14.11.2025 has been declared as

Absolute/Final.

By Order

(Syed \ ussairi

“=';''’'F"'"';''’§
N„ 2 tg 38-tTa/RG/LP Dated / 9 .05.2026

Copy forwarded to the:.

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ritik Singh Mantras, Advocate
. .. ... for information and necessary action .

Regis I] minfstPat#)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: /2 g2 ,f2026/RG/LP Dated 1 % .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mumtaz Ali
S/O Shri Bashir Ahmed

R/O Mangota, Tehsil Thanna Man(li, District Rajouri

Vide Notification No. 878 dated 19.08.2017 has been declared as Absolute/Final.

By Order

(Syed ;rMa'tiissbin)

“-t“--“"T
No: : lgq 6 -<3 ./RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Mumtaz Ali, Advocate

. .. .. . for information and necessary action .

e
Registrar Admil n

'i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

888 >b +

NOTIFICATION

„, la $3 of 2026/RG/LP Dated / cf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Navneet Sharma
S/o Shri Piare Lal Sharma

R/o H.No. 291, New Plot Tehsil and District Jammu

Vide Notification No. 1944 of 2025/RG/LP dated 17.06.2025 has been declared as

Absolute/Final.

By Order

(Syed iljtatmus\sain)
Regist ra] ministration

N„ ISSKy - CF /RG/LP Dated ! q .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-CouNs High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navneet Sharma, Advocate

. .. ... for information and necessary action.

rd]
.dmiInstr*atRegistr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8888 +

NOTIFICATION

N., 12 g't of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umang
S/O Shri Ann Kumar Basotra
R/O Ward No.3 Tehsil Basohli, District Kathua

Vide Notification No. 896 of 2025/RG/LP dated 13.03.2025 has been declared as

Absolute/Final.

By Order

"-"f""“"$
N„ a \ S 62r£7 /RG/LP Dated ILI .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Umang, Advocate
. .....for information and necessary action.

Registt minis on
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: t ISg of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rohit Kumar
S/O Shri Pritam Singh
R/O House No 57 Sanhan, Tehsil Chiralla, District Doda

Vide Notification No. 887 of 2025/RG/LP dated 13.03.2025 has been declared as
Absolute/Final.

By Order

(Syed Bt 'mlfu;Jail\1)
Registrar Administra

N„ 2J£46 -tt /RG/LP D,t,d Iq .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Rohit Kumar, Advocate

. .. ... for information and necessary action.

@
Regist79} Adminigtrhti'on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ Iage ,f2026/RG/LP Dat,d /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Lovisha Choudhary
D/O Shri Yash Paul Singh
R/O Ward No. 13 1ndustrial Complex, Tehsil Bari Brahmana District Samba

Vide Notification No. 873 of 2025/RG/LP dated 13.03.2025 has been declared as

Absolute/Final.

By Order

"’“"F'"'"'“'’}
No: 2 (SaX p & g /RG/LP Dated tH .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Samba
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Lovisha Choudhary, Advocate
. .....for information and necessary action.

Registt dmYii;tra\tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 12 sa of 2026/RG/LP Dated / q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manisha Verma
D/O Shri Bal Krishan
R/O Bharda Kalan Tehsil Akhnoor District Jammu

Vide Notification No. 792 of 2025/RG/LP dated 11.03.2025 has been declared as

Absolute/Final.

By Order

,>6
(syd [Htaba Hussain)
Registrar Administratjon

No: a IS Re -IB /RG/LP Dated Icf . 05, 2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Verma, Advocate

. . .... for information and necessary action.

\\J
Regist-rJ1

'$[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

>k 8888

NOTIFICATION

No: / 2 gg of 2026/RG/LP Dated / 7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kamran Quyoom
S/O Shri Abdul Quyoom
R/O Panchayat-A, Daingpura School, Sujmatna, Tehsil Ramsoo District
Ramban

Vide Notification No. 872 of 2025/RG/LP dated 13.03.2025 has been declared as

Absolute/Final.

By Order

(Syed 1)

-"’f"”" T'"
N„ 2 (g'jq '-66 t /RG/LP Dat,d Itf.05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Ramban
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Kamran Quyoom, Advocate
. ..... for information and necessary action.

Regt fAdIHHbt;bEEn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

888 + +

NOTIFICATION

No: taXct of 2026/RG/LP Dated / ? .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Devansh Singh Thakur
S/O Shri Jeevan Singh Thakur
R/O Qtr No. AB15 New Campus, University of Jammu Tehsil & District
Jammu

Vide Notification No. 866 of 2025/RG/LP dated 13.03.2025 has been declared as

Absolute/Final.

By Order

76
(Syel ft'ab, tissain

RegistrarAdministra1 n

No: at doi – o ? /RG/LP Dated tV . 05.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Devansh Singh Thakur, Advocate

. .. ... for information and necessary action.

HeR
RegjstFay::\dministra\jon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N., r2£' of 2026/RG/LP Dated /V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal Kumar
S/O Shri Nath Ram Thakur
R/o Chichha Dachhan Tehsil Dachhan District Kishtwar

Vide Notification No. 32 of 2025/RG/LP dated 08.01.2025 has been declared as

Absolute/Final.

By Order
M/

(Syed ]Wab;ii;lssbin)
Registrar Administrqtion

N,: 2(e/o'- /7 /RG/LP D,ted it/.05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kishtwar

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Vishal Kumar, Advocate

. .....for information and necessary action.

)6
Regist;;F\dmin n

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: 12 Cl of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arun Singh
S/O Shri Balwant Singh
R/O Village Bajja, Tehsil Chiralla, District Doda

Vide Notification No. 1195 of 2024/RG/LP dated 23.07.2024 has been declared as

Absolute/Final.

By Order

~ jh ;gai

Registrar Admin stration

b
N„ 2 \ e 18 -2 S /RG/LP D,t,d tV _05_2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Arun Singh, Advocate

. .....for information and necessary action.

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # 8

NOTIFICATION

N,: Iaea ,f2026/RG/LP Dated th .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Deekhsha Sharma
D/O Shri Virender Kumar
R/O W.No.9, Tehsil Hiranagar, District Kathua

Vide Notification No. 2728 of 2023/RG/LP dated 22.12.2023 has been declared as

Absolute/Final.

By Order

a

(Sye& in)

“='"V'":-'’'"$
N,: 2te2e -33 /RG/LP Dated / ':/.05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Deekhsha Sharma, Advocate

. ..... for information and necessary action.

Regi n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # 888

NOTIFICATION

N., t2eg of 2026/RG/LP Dated / V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amit Kumar
S/O Shri Prem LaI

R/O Ranjitpur (Nandpur), Tehsil Arnia, District Jammu

Vide Notification No. 2546 of 2023/RG/LP dated 08.11.2023 has been declared as

Absolute/Final.

By Order

(Syed isa\n)

"-E“"'"“V'
N„ 2\ C 3 LI - Ll 1 /RG/LP Dated / 9 .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amit Kumar, Advocate

. . . . . .for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: taG q of 2026/RG/LP Dated F cf .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jatin Sharma
S/O Shri Romesh Sharma
R/O W. No.16, Mohalla Purani Poonch Tehsil Haveli District Poonch

Vide Notification No. 1075 of 2023/RG/LP dated 02.06.2023 has been declared as

Absolute/Final.

By Order

aba Hussain)

"”t“"”*“’$"
N„ 21£q2 -q 7 /RG/LP Dated IV .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Jatin Sharma, Advocate

. .....for information and necessary action.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: la Cg of 2026/RG/LP Dat,d /? .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aditi Sharma

D/O Shri Rajinder Kumar
R/O 143, Daskal, Tehsil Akhnoor, District Jammu

Vide Notification No. 1793 of 2022/RG/LP dated 1 1.11.2022 has been declared as

Absolute/Final.

By Order

(Sye

“’"?f”"';"’r
No: 2 / CSo -gI /RG/LP Dated 19 .05.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Aditi Sharma, Advocate

.for information and necessary action.

4
5.

6.

7.

dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: F 2 CK of 2026/RG/LP Dated ttl .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rabia Firdos
D/O Shri Jahangir Iqbal
R/O Harakki Chhajla, Tehsil Mendhar, District Poonch

Vide Notification No. 669 of 2022/RG/LP dated 30.05.2022 has been declared as

Absolute/Final.

By Order

(Syed ]@bacH

N„ el eS8-Ag /RG/LP D,t,d ILI .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Rabia Firdos, Advocate
. .....for information and necessary action.

Regisi$a-XdlrYnis\trI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: t 2 GI ,f 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Avantika Mahajan
D/O Shri Naveen Kumar
R/O Ward No. 17 Partap Nagar Fish Pond Road Tehsil & District Kathua

Vide Notification No. 56 of 2025/RG/LP dated 08.01.2025 has been declared as
Absolute/Final.

By Order

(Syel :uss:in)
Registrar Administr#ion

N„ 9 ICC 6 - Ia /RG/LP Dated 1 V .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Avantika Mahajan, Advocate
. .. ... for information and necessary action.

Rea istr Ir AdElinisb

J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: Ia KB ,f 2026/RG/LP Dated /9 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Chandan Sharma
S/O Shri Som Dutt Sharma

R/O Village Galwadey Chack P.O Gajansoo Tehsil MartI District Jammu

Vide Notification No. 3445 of 2025/RG/LP dated 13.11.2025 has been declared as

Absolute/Final.

By Order

hi„)bf)
(Syed–Mujta-ba
Registrar inistra on

N„ 21 4;IV -81 /RG/LP Dated tV .05.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Chandan Sharma, Advocate

. ..... for information and necessary action.

i?-

Regist-mr Administration(t&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: taC? of 2026/RG/LP Dated tLi .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ranbir Singh
S/O Shri Ravinder Singh
R/O MH Road, Tehsil & District Udhampur

Vide Notification No. 1958 of 2022/RG/LP dated 14.11.2022 has been declared as

Absolute/Final.

By Order
t7£

russ\ain)(Syed %

"'-E":-:“"'F
N„ a 1682/f 7 /RG/LP Dated 1? 05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Ranbir Singh, Advocate
. .. ...for information and necessary action .

it;Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 # # #

NOTIFICATION

N., 12+o of 2026/RG/LP Dated 1 % .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bharty Devi
D/O Shri Madan Lal
R/O Lower Barnai, Netar Kothian, Tehsil & District Jammu

Vide Notification No. 20 of 2022/RG/LP dated 23.02.2022 has been declared as
Absolute/Final.

By Order

(Syed

“”"F-'"'“T-
N„ 2 If?O -? t /RG/LP Dated ILI .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bharty Devi, Advocate

. .....for information and necessary action.

a C

Regi;traMdmini\stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: F£ PI of 2026/RG/LP Dated / V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sakshi Shan
D/O Shri Rattan Lal
R/O Kulied (Lach Khazana), Tehsil Kishtwar

Vide Notification No. 2159 of 2023/RG/LP dated 28.09.2023 has been declared as

Absolute/Final.

By Order

(SyJd-MbfHissiin)
Registrar Administraltion

N„ 2\eq8 - 16g/RG/LP Dated tV . 05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sakshi Shan, Advocate

. ..... for information and necessary action .

L%
dIni-n\st on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

# # # # #

NOTIFICATION

No: ( 2?a ,f2026/RG/LP Dated Itt .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rishi Bharti
S/O Shri Rajesh Bharti
R/O Ward No.7, Banganga Road, Katra, Vaishno Devi, Tehsil Katra, District
Reasi

Vide Notification No. 2794 of 2023/RG/LP dated 26.12.2023 has been declared as

Absolute/Final.

By Order

(Syed- mad;;liusbain)
Registrar Administrajion

N„ 21 %66- 13 /RG/LP Dated Iq .05.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rishi Bharti, Advocate

. .....for information and necessary action.

b6N\$r)
Registr-n- AdnHnigtr#ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

NOTIFICATION

„, 1273 of 2026/RG/LP Dated tH .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manat Ali
S/O Shri Mohd Ashraf
R/O Village Jinder Khurd Tehsil Bishnah District Jammu

Vide Notification No. 984 of 2024/RG/LP dated 31.05.2024 has been declared as

Absolute/Final.

By Order

(Syed TvWaHYtl\ssain)
Registrar Administrajion

No: 2 t ?ILI -2 1 /RG/LP r)atarI th OR 9n9A

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manat Ali, Advocate

. .. ... for information and necessary action .

,trhion
7

b
Reg\;+4iMlgi;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: Tai– Lt of 2026/RG/LP Dated 1 q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohiteshwer Singh
S/O Shri Dalawar Singh
R/O Village Rang, Tehsil Ramnagar, District Udhampur

Vide Notification No. 1309 of 2024/RG/LP dated 25.07.2024 has been declared as

Absolute/Final.

By Order

(Syel ussa

Registrar Administration

@

No: 2 \ aaa # 2? /RG/LP Dated tV .05.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohiteshwer Singh, Advocate

. .. ... for information and necessary action.

Regi 'KdmYni; [on



1

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRIN AGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 # # #

NOTIFICATION

N„ 121g ,f 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Auzirat Parveez
D/O Parveez Ahmad Yatoo

R/O Majid Bagh Sanat Nagar,,Tehsil Chanapora Natipora, District Srinagar

Vide Notification No. 2019 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order

i
(Sye'dWujtaba hussain)
Registrar Administration

GNo: Z-F"LZL/RG/LP Dated Iq .05.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Auzirat Parveez, Advocate

. .. ... for information and necessary action .

Mr>6a
Re: r Admin'istFation



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: 1; 74 of 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arsalan Saleem Khan
S/O Saleem Akhter Khan
R/O Ladu Ladoora, Khan Mohalla, Tehsil Rafiabad, District Baramulla

Vide Notification No. 2277 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order

\\ 4BI
(Syed lujtaba Hussain)

N,.. 2 1 :+ :+8 -g K /RG/LP DatedJ'.L.05.2026 (A' -

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing ,Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arsalan Saleem Khan, Advocate

. .. ... for information and necessary action.

[>6El

“”}"
dminis\ration

/@



3

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: t2 :++ of 2026/RG/LP Dated IY .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fiza Maqbool
D/O Mohd Maqbool Kawa
R/O Lane No. 2 Firdous Abad Batamaloo, Tehsil South Srinagar, District
Srinagar

Vide Notification No. 2032 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order

(Sy£d' iljtaba auslain)
Registrar Al listration

N„ 2 1 :t£6' '? 3 /RG/LP Datedl.05.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fiza Maqbool, Advocate

. ..... for information and necessary action .

RegisWAdIEilist rbtion



4

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 12 +8 of 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farhana Nisar
D/o Nisar Ahmad Dar

R/o Reshi Mohalla Mir Danter Tehsil & District Anantnag

Vide Notification No. 2657 of 2025/RG/LP Dated 22.08.2025 has been

5declared as Absolute/Final.

By Order
&b

(Syed NITITaba3lussa

V"“'&"
Dated Iq .05.2026

Registrar

No: a 1 aq Vr 801 /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farhana Nisar, Advocate

. .....for information and necessary action.

SCjI
dminis~tra\tion



5

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: ta ?? ,f2026/RG/LP Dated ttl .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hashir Ahmad Shah
S/O Faroz Ahmad Shah

R/O Shah Mohalla Nawab Bazar, Tehsil South, District Srinagar

Vide Notification No. 2311 of 2025/RG/LP Dated 19.07.2025 has been

declared as Absolute/Final.

By Order

(Syed MFaba :ussail\)
Registrar Administration

Dated ILI .05.2V26 $arlbILNo: : [ 869 –ol /RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hashir Ahmad Shah, Advocate

. .....for information and necessary action.

ltion'ar



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 12 eG of 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iram Ayoub
D/O Mohammad Ayoub Wani
R/O Goosu, Tehsil Rajpora, District Pulwama

Vide Notification No. 2035 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order

(Syel ;itaba [ussain)
Registrar A(!ministration

No: 9 18 tO HI I /RG/LP D,t,d tL1.05.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iram Ayoub, Advocate

. .. ... for information and necessary action .

Regalhr Al Lon



7

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N., tagt of 2026/RG/LP Dated th .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gulzar Hussain
S/O Mohmad Hussain

R/O Hagnis Lungma, Tehsil Shakar Chiktan, District Kargil

Vide Notification No. 1857 of 2022/RG/LP Dated 11.11.2022 has been
declared as Absolute/Final.

By Order

(Syed [ussain)
Registrar inistration

No: 2l818-2 g /RG/LP Dated. 19 .05.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kargil.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gulzar Hussain, Advocate

. . .... for information and necessary action.

Re: r Admillist'ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: (2 gJ of 2026/RG/LP Dated / V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Asif Mushtaq
S/o Mushtaq Ahmad Mir
R/o Ward No.6, Bandipora, Tehsil & District Bandipora

Vide Notification No. 3994 of 2025/RG/LP Dated 31.12.2025 has been
declared as Absolute/Final.

By Order

(Sy1 [taI;;’Aus\sain)
Registrar AJ{ministration

No: 2 1 8 ae -33 /RG/LP Dated tV .05.2026

Copy forwarded to the: -
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Asif Mushtaq, Advocate

. .....for information and necessary action .

irb

“*"t“'w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

,.. la 83 of 2026/RG/LP Dated Iq .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Dar
S/o Bashir Ahmad Dar
R/o Malik Waterhail, Tehsil Khansahib District Budgam

Vide Notification No. 828 of 2025/RG/LP Dated 13.03.2025 has been
declared as Absolute/Final.

By Order

(Syed
[>C

:ussain)
Registrar Administration

Dated /V .05.2V26 J81EIIINo: 21 f=Bct –tf 1 /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Ahmad Dar, Advocate

. ..... for information and necessary action.

Regia Ad£li’nist\ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: tI XV of 2026/RG/LP Dated tel .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Mustaqeem Hussain Thakur
S/o Showkat Hussain Thakur

R/o Shah-e-hamdan Mohalla Bemina Housing Colony, Tehsil & District
Srinagar

Vide Notification No. 3997 of 2025/R(J/LP Dated 31.12.2025 has been
declared as Absolute/Final.

By Order

(Sye: tabJ Lsga

Re. istra

„, 2 \R qi -qq „G„, Dated IV .05.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh1 SFinagar for uploading on
the official website. – - -
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Mustaqeem Hussain Thakur, Advocate

. .....for information and necessary action.

MJ*[

Registr, r Administration
MB
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: 198 S of 2026/RG/LP Dated /q.05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehraj Ud Din Parray
S/O Gh. Hussain Parray
R/O Yall Tehsil Kunzer, District Baramulla

Vide Notification No. 2339 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order M ,,y6
(Syed ItIujtaba Hugsain)

“’:'."'©"''"';W'"
Dated 19 .(E2026No: : 1 gg(=> -g+ /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehraj Ud Din Parray, Advocate

. .. ...for information and necessary action.

k£a
IS

Administr'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 19 gC of 2026/RG/LP Dated tel .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Azmat Gulzar
S/O Mohd Gulzar Malik
R/O Shaheenpora Tehsil Villagam, District Kupwara

Vide Notification No. 897 of 2024/RG/LP Dated 30.05.2024 has been
declared as Absolute/Final.

By Order

\ Bc
(Syed Mtrjtabi-lius£ain)
Registrar Administration

RgbNo: 9 rd gg - 6(/RG/LP
ILI

Dated f 1 .05.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Malik Azmat Gulzar, Advocate

. .....for information and necessary action.

RegistraE\dminis}ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: la gP ,f 2026/RG/LP Dated I'l .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Majeed
D/O Abdul Majeed Bhat
R/O Astan Mohalla Badran Tehsil Magam District Budgam

Vide Notification No. 2351 of 2024/R(,/LP Dated 12.09.2024 has been
declared as Absolute/Final.

By Order

a
(Syl nab uska

Registrar AJlministration

No: 2 lge G-lg /RG/LP Dated 1 q .05.2026

Copy fOIwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam,
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association1 Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nuzhat Majeed, Advocate

. .. ... for information and necessary action.

Regt .dmin\ tio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

>k # # # #

NOTIFICATION

No: 12 g & of 2026/RG/LP Dated IV .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nighat Parveen
D/O Altaf Hussain Khan
R/O Kalarooch, Tehsil & District Kupwara

Vide Notification No. 2065 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

(Syemtab;'l\uiiain)
Registra'.:E:::’w-Dated ILIN„ = 18::t'7'– gI /RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nighat Parveen, Advocate

. . . . ..for information and necessary action.

Kdminibtr£tionRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: IP gq of2026/RG/LP D,t,d /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rehan UI Islam
S/O Zahoor Ahmad Ganaie

R/O Seeloo Naikpora, Tehsil Zaingeer, District Baramulla

Vide Notification No. 2067 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

(Sy
Registrar Administration

No: 21882-gq _/RG/LP Datedfl.05.2026

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rehan UI Islam, Advocate

. .....for information and necessary action.

A ltionRegigt1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8888 +

NOTIFICATION

No: tale> of 2026/RG/LP Dated / V .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Raisa Riyaz
D/O Riyaz Ahmad Machloo
R/O Bilaliya lane Zaffron Colony, Tehsil Panthachowk, District Srinagar

Vide Notification No. 2008 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order

(Syld Mba Itussa
Registrar Al nistration

No: 21876- ?# /RG/LP Datedf'.L05.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association1 Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Raisa Riyaz, Advocate

. .....for information and necessary action.

M
Registraj Adminiitr£tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N., tRI( of 2026/RG/LP Dated /q .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Rashid Marazi
S/o Abdul Rashid Marazi
IUo Shallabugh Muqdum Mohalla Tehsil Tulmullah District Ganderbal

Vide Notification No. 3425 of 2025/RG/LP Dated 13.11.2025 has been

declared as Absolute/Final.

By Order

(Sye:
Fe

Baba-Hussain)
Registrar A(Lministration

N„ 2/ 8 Re-l b g /RG/LP Dated IV .05.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Rashid Marazi, Advocate

. ..... for information and necessary action.

Regis#;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: 1292 of 2026/RG/LP Dated ILI .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Soliha Jan
D/O Nisar Ahmad Mir
R/O Danamazar Safakadal, Tehsil Eidgah, District Srinagar

Vide Notification No. 2085 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

ltaba H(Sy„
Registrar Al istration

My
No: 219o6 -/3 ./RG/LP Dated tV .05.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Soliha Jan, Advocate

. ..... for information and necessary action.

minist;ation

#%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

N., tags of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syeda Sabha Sakhawat
D/o Syed Sakhawat Hussain
R/o Upper Gingal Tehsil Uri Distict Baramulla

Vide Notification No. 3573 of 2025/RG/LP Dated 14.11.2025 has been
declared as Absolute/Final.

By Order

(Syel [aba-’Hussa

No: £lqrq -2 1 /RG/LP Dated tel .05.2026

Copy forwarded to the: -
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syeda Sabha Sakhawat , Advocate

. .....for information and necessary action.

trTrKd£linist\ration

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88 $ 88

NOTIFICATION

No: /2 qq of 2026/RG/LP Dated tH .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sana Aijaz Dar
D/o Aijaz Rasool Dar
R/o Mandar Bagh Gow Kadal, Tehsil & District Srinagar

Vide Notification No. 1576 of 2025/RG/LP Dated 16.05.2025 has been
declared as Absolute/Final.

By Order

(Syed jtab; H}lssa

No: : 1 ?a 2 rJ? ?/RG/LP D,t,d IV .05.2026 UMZ
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sana Aijaz Dar, Advocate

. .. ... for information and necessary action.

IIli
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

888 # 8

NOTIFICATION

No: t 2 qS of 2026/RG/LP Dated ILt .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shawaiz Nisar Rather
S/O Nisar Ahmad Rather
R/O Yore Khushipora, Tehsil Qazigund, District Anantnag

Vide Notification No. 2036 of 2023/RG/LP Dated 12.09.2023 has been
declared as Absolute/Final.

By Order

(Syel jtab:-Husbain)
Registrar Administration

N„ 9 IT?>. -37 /RG/LP
JC/Dated f J .05.20% ML

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shawaiz Nisar Rather, Advocate

. .. ...for information and necessary action.

>6
RegjstLr AdminIstration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

No: /9 qr of 2026/RG/LP Dated /7 .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umrah Jan
D/o Nisar Ahmad Hakeem

R/o Bakshiabad Tehsil & District Anantnag

Vide Notification No. 4020 of 2025/RG/LP Dated 31.12.2025 has been
declared as Absolute/Final.

By Order

(Syed isain)
trar A nistration

N,: at 938-A g /RG/LP D,t,d IcT .05.2026

Copy forwarded to the: -

1

.2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Umrah Jan, Advocate

. .. ... for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: tai ;F of 2026/RG/LP Dated /? .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Yusrah Qayoom
D/o Abdul Qayoom Bhat
R/o Badaharpora Tehsil Handwara District Kupwara

Vide Notification No. 301 of 2026/RG/LP Dated 11.02.2026 has been

declared as Absolute/Final.

By Order

(syJdWal [ussain)
Registrar A(Lministration

N„ 2 1 ?qe'- f3 /RG/LP Dated__L£.05.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Yusrah Qayoom, Advocate

. ..... for information and necessary action.

Regis'trar Administrationt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + +

NOTIFICATION

No: T aRg ,f 2026/RG/LP Dated IL( .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yasir Qadir
S/o Ghulam Qadir Bhat
R/o Futlipora Bhatpora, Tehsil Charar i Sharief, District Budgam

Vide Notification No. 2938 of 2025/RG/LP Dated 11.09.2025 has been

declared as Absolute/Final.

By Order

(Sy. itaba
Registrar Ad_ministration

N„ 2 llgcI -C I /RG/LP D,t,d tV .05.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yasir Qadir, Advocate

. .. ... for information and necessary action.

ltionRegistfa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

N„ 12'lq of 2026/RG/LP Dated tel .05.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zubair Afzal Wagay
S/O Mohmmad Afzal Wagay
R/O Wagaypora, Tehsil Tullamulla, District Ganderbal

Vide Notification No. 379 of 2023/RG/LP Dated 14.02.2023 has been

declared as Absolute/Final.

By Order

NaMtHY
(Syed'NFujtal;a Hussain)
Registrar Adminb+ration

Dated tH .05.2026L WbN, J 21 q 62 - e 't /RG/LP

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Afzal Wagay, Advocate

. .. ... for information and necessary action.

Nb
Regigtr-a-{Adirinistration


